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O R D E R 
 

13.02.2019:  In view of the reasons assigned delay of 14 days in filing the 

appeal beyond the prescribed statutory period of thirty days is condoned.  I. A. 

No. 469 of 2019 stands disposed of. 

 

Learned counsel for the Appellant submits that the Appellant has also 

approached the Adjudicating Authority for seeking some clarifications in regard 

to some conditions imposed in the impugned order by virtue whereof the 

Resolution Plan submitted by the Appellant – ‘JSW Steel Ltd.’ has been approved 

subject to some conditions.   

 

When confronted with the question as to how the instant appeal is 

maintainable as the Adjudicating Authority has been approached for seeking 

clarifications in the impugned order qua the conditions imposed, learned counsel 

for the Appellant seeks to withdraw the appeal with liberty to refile the  
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same if the application preferred for seeking clarification does not find favour 

with from the Adjudicating Authority. 

 

In the given circumstances, the appeal is disposed of as withdrawn with 

aforesaid liberty. 

 

 

 

 
 
 

 
 

          [Justice Bansi Lal Bhat]
     Member (Judicial) 

am/uk 
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